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DIl.~ of Forelp Equity by 
Hbad •• taa Levl'r 

56g. SHRI C. K. CHANDRAPPAN: 
Will tht' Minister of INDUSTRY be 
pleased to state: 

(a) whether it is a facl that the Govern-
mt'llt have rejected th~ claim of lhe 
Hindustan Lever tht' Indian ~llh3idiary 
of the British Transnational Corporation 
Unil"'Vt'r, that it should he permitted 
hight'T foreign equity holdin~ on the plea 
that it i. using high technology and asked 
the company to dilute its foreign equity 
holding to 40 per cent; and 

(b) if so, what wt're til!" claims made 
by the Company and w:lat art' lhe grounds 
on which those were Tt"jecled? 

THE MINISTER OF INDUSTRY 
(SHRI GEORGE FERNANDES): (a) 
Yt's, Sir. 

(1.» In the applications made by the 
Company in january, 1975 and May, 
1976, it was claimed that its annual turn 
over in respect of activities includt"d in 
Appendix I to the Industrial Lict"nsing 
Policy, 1973 and those involving sophisti-
catro tt'chnology together with exports 
during 1974 and 1975 constituted 60% or 
mort' of the total turn over. This would 
entitle the company to retain a non-rt'si-
dent holding of 51 Dfc,. In t'val uating the 
claims of the company, it wa.~ found that 
activities under Appendix I and thos!" 
nvolving sophisticatt"fl technology and 

export" wert ',lr below lh(" stipulatt'd 60% 
of the total turn ()v("r. ACrflrdingl v, the 
company was permitlt-d hy til" R~'sf'rve 
Bank of India to carry on it~ "ctivitie! 
subject to non-resid ... n tin I!'rest being 
brou~ht down to a Ie'wl not ,·xce..cling 
40% within a period of lWO y""rs, i.t'., 
by 5th july, 1979. 

2, In ~ub.~qu'-nt I"('n""i~ntctti()m the 
cnmrnny c\aim.-rl ,. 1jff~r .. nt b".i. fnr 
comrutatin~ eli~ibl(' turn over whic.h, 
it waq argupd, would "ntitlC' thC' company 
to retain foreign equitv holding of 51%. 
Th."p daim~ w,"e "vctltnt,·rl af'·"~h. hut it 
was found that there was no ch"ng" in the 
basic po~ition, viz. that the annual turn 
over in Appendix J activities and tl-oose 
involving 90phisticat("d technology togl'ther 
with export. do not "",,"I'd lin% of the 
annnal turn over. The R!"~ervc Bank of 
India has, therefore, rejI'Cted tht' represen-
tations on this ground and the company 
h. been asked to bring its foreil(1l share 
holding to a level not exceeding 40% by the 
31St of December, 1979. 

Pramod_ •• ota ol'.~.S. I. 
Slkkf_ 

570. SHRI CHHATRA BAHADUR 
CHHETRI: Will the Minister of HOME 
AFFAIRS be pleased to state; the reasons 
why pro notion quota of l.A.S. in Siftkim 
cadre has not br-en 61\ ed ~ 

THF. MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
AND IN THE MINISTRY OF LAW, 
JUSTICE AND COMPANY AFFAIRS 
(SHRI S. D. PATI!.): The recruitment of 
the I.A.S. cadre of Sikkim at the initial 
constitution was completed in 1978 only. 
In accordance with the prnvisions of 
regulation 3 of the I.A.S. (Appointment 
by Promotion) Regu\ations, 1955, a Com-
mittee to make sdection is to hI' ronstituted 
and notified in the Gazette 01 India. The 
question of constitution of thl' Selectios 
Committee for selecting the Slate Civil 
St'rvice OfIicers for appointment. to the 
lAS cadre of Siklcim against the pro-
motion quota is under consideration in 
consultation with the Stat.., Govern-
ment. 

Estea __ of etay period for fomp 
trekkers ba SUddm 

::iiI. SHRI CHHATRA BAHADUR' 
CHHETRI: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether Central Governm",nt are 
considering to ex tend the presen t ten-day 
slay to twenty days for for<'i~n trekkers 
in Sikkim as requested by th" State 
Govl'rnment I'arlir-r: and 

(h) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AFFAIRS 
(SHRI DHANIK LAL MANOAL): (a) 
and (h). A proJXl'lal rec('ivt'r1 in th .. matter 
i s b~ i n g proc .. ssed. 

Supply of Heavy water by tT.S.S.R. 
forRAPP 

572. SHRI KANV\'AR Lt\L GUPTA: 
Will the Miniqtt'r of ATOMIC ENERGY 
b" pleased tn stat .. : 

(a) wbether it is a fact that U.S.S.R. 
ha~ ae:rt"erl to ~L1prly t'xt,'a ht'~"v watt'r 
ror Rajaqthan Atomic Power PI~nt; 

(b) if so, tht' detaih of offer by the 
U.S};.R. and the reaction of Govt'rnment 
th .. r .. on; 

(c) wben the supply of heavy water will 
ltart; and 

(d) what the quantity of heavY water 
is to be supplied ? 




